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 SHRI  SEZHIYAN  (Kumbakonam):
 The  point  ys  this,  He  says  that  the  re-
 ples  were  received  at  2.0  According
 to  the  Rules  of  Procedure,  the  answers
 to  questions  which  have  not  been  taken
 up  for  reply  here  and  the  answers  to
 the  unstarred  questions,  should  be  placed
 on  the  Table  of  the  House  at  2  O'clock,
 Foom  the  Minister’s  statement,  it  seems
 that  the  repltes  were  received  after  2
 O'clock  or  at  20  That  means  that
 they  could  not  hive  heen  given  for  pub-
 lieation  J  want  to  know  how  a  reply
 received  after  the  time  could  be  laid  on
 the  Table  of  the  House  and  how  can  it
 be  released  to  the  Press?

 MR  SPEAKER  We  hav*  nad  enough
 discussion  We  do  it  every  day,  through-
 out  the  session,  even  though  there  was
 enough  ume  earher  This  extension
 was  mainly  meant  for  discussion  on  the
 Plan  Yet,  these  matters  arc  brought  up
 even  now  Please  don’t  do  it  Tet  us
 pass  on  to  the  business  of  the  House
 I  request  hon  Members  not  to  tike  up
 the  time  of  the  House  tomorrow  like
 this  Pure  Plan  nothing  else

 Now,  Papers  to  be  83  on  the  [able

 2.44  brs.

 PAPERS  LAID  ON  THF  TABLE

 Crntrat  Excise  (9tH  Amt)  Rut  एड,
 NOTIFICATIONS  UNDFR  A  P  Excise  Act,

 3968  aNpD  INDIAN  SiaMPSs  Act,  899
 AND  A  STATEMENT

 THE  MINISTER  OF  STATE  जा  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R
 GANESH)  I  bee  to  lay  on  the
 Table: —

 (!)  A  copy  of  the  Central  Excise
 (Ninth  Amendment)  Roles
 1973  (Hindi  and  Enghsh  ver-
 sions)  =  published  in  Notifica-
 tion  No  GSR.  398  (9)  in
 Gazette  of  India  dated  the  25th
 August,  §973,  under  section  38
 of  the  Central  Excises  and  salt
 Act,  1944  [Placed  ी  Library
 See  No.  ¥T-5604/73.}
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 (9)  A  of  Notification  No.
 239A  70-34,  Revenue  (T)
 pobhched  in  Andhra  Wredel
 Gazette  dated  the  I7th  July,
 1973,  makyng  certain

 — ments  to  the  Andhra
 Arrack  Manufactory  Rules,
 97i,  under  sub-section  (4)  of
 section  72  of  the  Andhra  Pra-
 desh  Excise  Act,  1968,  read
 with  clause  (c)  (ui)  of  the
 Proclamation  datgd  the  8th
 January,  973  issued  by  the
 President  in  relation  to  the
 State  of  Andhra  Pradesh
 [Placed  mm  Library  Sec  No
 LT-5605/73  }

 (3)  (४)  A  copy  of  Notficanon  No
 Q3  i%!277  34,  published  20
 Andhra  Pradesh  Gazette  dated
 the  270  July,  1973,  making
 certain  amendments  to  the  rufes
 for  the  supply  and  distribution
 of  Stamps  as  in  force  in  the
 State  of  Andhra  Pradesh  unde:
 sub-section  (2)  of  section  75  A
 of  the  Indian  Stamp  Act,  $899,
 read  with  clause  (c)  (ur)  of
 the  Proclamation  dated  the  I8th
 January,  2972  issued  by  the
 President  in  relation  to  the  State
 of  Andhra  Pradesh

 (ti)  A  statement  (Hind:  ind  Eng-
 lish  versions)  showing  reasons
 for  delav  छा  lay:rg  the  above
 Notification

 [Placed  in  [threry  See  No  3  T-3606|
 73)

 MEMORANDUM  OF  THE  ACTION  TAKEN  ON
 TRE  Reeort  of  Commission  of  Inot  my

 RE  Am  Inoia  Stowaway  recoprnt
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  SAROJINI
 MARISHI)  I  beg  to  lay  on  the  Table
 a  copy  of  Mertorandum  (Hindi  and
 English  versions)  of  the  action  taken
 on  the  report  of  the  Commission  of  Ya-
 quiry  in  respect  of  the  Air  Indie  stow-
 away  incident  of  March  3,  1973,  [Placed
 in  Library  See  No.  LT-5607/73.J


